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, IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

‘.

Betweens

0.A.NO. 1165/95,

K.V.V.N.Siva Mohana Rao,

5.

- and

The IiV151onal Englneer, Telecom,
M/W Project, 40- 1£1.186, Lakshmxpuram Road.
- Mogalrajapuram, Vijayawada-4. .

The Divisional Engineer, Telecom,
M/W Mtce., Vijayawada-010.

The _General Manager, Telecom Dist,

The Chief General Manager, Telecommunications,
A. P.HYderabad-’l .

The Director General, Telecom,
Union of India, New Il hi-l.

For the Applicants Mr, C.Suryanarayana, Advocate
For the Respondents: Mr. N.R.Devraj, SI .CGSC.

 CORAM:

Date of Order:

© . ae Applicant,

Réspondents.

THE HON' ELE MR.H.RAJENDRA PRASAD .2 MEMBER(AJMJ)

The Tribunal made the following Orders-

Mr .Suryanarayana is requested to” furnish a statement

interalia, on the following.

1, Date of engagement from (date to (date)

2. The nature of engagement viz. Muster Roll engagement,

engagement on ACG 20 basis, or engagement on contract.

3. Under whom'Was'he engaged to work?
4, Total length (yearrwise) of service.

221297

The respondents on their side will furnish the followings-

1., A copy of the contract entered into between the

department and the applicant,

.2, The period(e) of engagement under the temms of (1)above,

3. A c0py ‘0of the contract 51gned between the department and

the contractor, and

4. The period for which the applicant was emgaged by the

said cont ractor.

Post it on 19th January, 1998;

Deputy Q gi
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O.A.1165/95.

1“

4.

5.

6.
7.

8.

The Divisional Engineer, Telecom,
M/M Project, 40-1-/1-16, Lakshmipuram Road,
Mogalrajapuram, Vijayawada.

The Divisional Engineer, Telecom,
M/W Mite. Vijayawada-010,

The General Manager, Telecom Dist,
Vi jayawada-010.

The Chief General Manager, Telecommunic ations,
Ao Poﬁy&rabad-l [ ] A '

The Director General, Telecom,
Union of India, New Delhi-1.

One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.
One copy to Mr.N.R,Devraj, Sr.CGSC CAT.Hyd,

One spare COpY.
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TYPLL BY u\’\:nﬁ.cmn BY
Q"’ b\\“}\

‘COMEAKED 7y ABLEG VE&ax;

IN UKL CRytgar AD?'.INISTRATIVE TRIBUNAL
HYLERABALD BENCH a7 HYD;..RAEA o

THE HON'sLE MK,3ysTroR
ICEmCFAIRIVI.AN

ALD/

THE HON'SLE pr «RAGENDR A, PEASAD; M(2)

SV Rals

DA’.I‘ED. 2210 1997

ORDER/ Jisncsi o
I\AaAa/I.{ ..Aa/c .A/ND L3

- in .
O.4.No, “bq\o\'},
'@W.P )

'btec! and Interim dlrectlons

(’O%M 19 - -3

DlS o5ed of wi Lth dlrectlon
Dism ssed,.

Disnfisseq a5 withdrawn

Disngisseqd for Default,

Ord red/Rejecteqd.

No orger as to Costs.,
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